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Title: Introduction of the Lok Pal Bill, 2011.

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY): I beg to move for leave to introduce a Bill to
provide for the establishment of the institution of Lokpal to inquire into allegations of corruption against certain public
functionaries and for matters connected therewith or incidental thereto.

MADAM SPEAKER: Hon. Members, I have received a notice from the Leader of Opposition, Shrimati Sushma Swaraj seeking
my permission to raise Constitutional objection on the introduction of the Lokpal Bill.

I would like to inform that as per the provision of sub-rule (2) of rule 72 of the Rules of Procedure, notice to oppose
introduction of a Bill should specify clearly and precisely the objections to be raised. The hon. Leader of Opposition has not
mentioned in her notice the Constitutional objection which she wants to raise. However, she mentioned it to me later.

However, as the subject matter of the Bill is important, I am permitting her to raise the objection very briefly as a
special case.

Motion moved:

"That leave be granted to introduce a Bill to provide for the establishment of the institution of Lokpal to inquire
into allegations of corruption against certain public functionaries and for matters connected therewith or
incidental thereto."
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SHRI V. NARAYANASAMY: You have to give notice.
MADAM SPEAKER: There is no notice. I have not received any notice.

SHRI V. NARAYANASAMY: Under the rules notice has to be given....(Interruptions). I would like to say that the Bill has now
been submitted for the consideration of the House. In fact, the hon. Leader of Opposition also has said that the Prime
Minister himself offered to be within the purview of the Bill. After that, the Cabinet took the decision and the Bill has been
already in the domain...(Interruptions)

The Bill will go to the Standing Committee. Now that the Bill is the property of the House, when we discuss it in the House,
the House is supreme and whatever the House decides is going to be final. Therefore, on this issue the objection cannot be
sustained.

SHRI PRANAB MUKHERIEE: I would like to just clarify one point because this is a constitutional issue. Response to the
objection raised has been given. As Sushma-ji has brought my name, it is true that I was the Chairman of the
Parliamentary Standing Committee on Home in 2001 when the Lokpal Bill was referred to the Standing Committee. As the
Chairman of the Standing Committee, I placed the Report of the Committee on the Lokpal Bill on the Table of the House on
16.2.2002. What I want to know from her is what prevented the then Government — they had full two years of 2002 and
2003 - from bringing this Bill. ...(Interruptions)

MADAM SPEAKER: The question is:

"That leave be granted to introduce a Bill to provide for the establishment of the institution of Lokpal to inquire
into allegations of corruption against certain public functionaries and for matters connected therewith or
incidental thereto."

The motion was adopted.
MADAM SPEAKER: The Minister may introduce the Bill.
SHRI V. NARAYANASAMY: Madam, I introducexthe Bill.
MADAM SPEAKER: The House stands adjourned to meet again at 2.20 p.m.

12.24 hrs.

The Lok Sabha then adjourned for Lunch till Twenty Minutes

past Fourteen of the Clock.

12.24 hrs.



The Lok Sabha re-assembled after Lunch at Twenty-Four Minutes

past Fourteen of the Clock.

(Mr. Deputy-Speaker in the Chair)
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